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Both sides are represented through counsel.
Time till 21.6.90 granted to file reply, if any,
as prayed for.

21{2.90

TWZ

——n

ar : . .
Both sideeregresegted through counsel. Time till
24.7.90 granted to file reply, as prayed for.

p
21./6.490.

TWZ

The applicant is represented threugh counsel.
None appsars for the respendents. Time till 27.8.90
granted te file reply, if any, as a last chance,

24.7.90.



0A-253/90.
TWZ

Both sides are represented through counsel.
Time till 12.10.90 granted to file reply, if any,
as a last chance, as prayed for. No further
ad journment will be granted for the purpose.

{

27.8,90., |
A 2 /x

Tvz , (nE

\ ‘ ' Fou 130152, fen
Both sides are represented through T — '
counsel. Time till 12.11.30 grantedto file reply €m~vlu W) ‘!
as a last chance, as prayed for. "No further ‘ ;
ad journment will be granted under any circumstancesp ‘

12.10.20.
TWZ

None appears for the applicant., Respondents %%w ”'

are represented through counsel., Reply has already ___LE:__
been filed, Time till 11.12.90 granted to file
re joinder, if any, as a last chance. C

fil///fffﬁ

12,11.90

eQ/‘oHuS‘w M(— f:lqﬁ‘p

TWZ
None aopears for both sides. Rejoinder
hasnct bsen filed so far in spite of the time
granted for the purpose. Herce, posted for
hearing Gefore the court on 17.1.51%
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| : 11.12.30. '
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- Br.Sivan Piliag .arf@r applicent

M, T4 Hajon

= Por the rospandants

At the foquest of the learnsd counsel for tho

partics, list Por Pinal hesping on 157451981,
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| 25.4,1991 | SPHEAVH

qu.P Sivan Pillai-for appllcants
I \

‘Mr.M .C.Cherian, for respcndents.
H

Cral arguments concluded. T ﬁe learned copunsel for the
] !

japplicant wishes to give written arguments with a copy to the learned

icounsel for the respondentsby 29.4.1981. He may do so. The learned .

e

ounsel for the respondents may file written arguments on his side by
L’ .5.91,

b
i

| ‘List for completion of written arguments on 3,5

, ,5.1991.

| + 25.4.1991,
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3.5. 1991 )
fr.Siven Pillag - far-appucants
Mr.M.C.Cherian = for respondents
- Hoard the learnaed counsel for the parties an

MP Oy.No.3784/91. In vicu of uhat has been stated

— in the MP, we direct that. the cass be listed for oral

arguments on 11.6,1991.,
3.5.1991
SAM & AUH |

" Mr.Sivan Pillai -~ for applnt.
Mr.MC Cherian - for res.

At the request, list'?pr further direction

on 21.6,.1991.

20.6.1991
SPM & AVUH
Mr.8ivan Pillai - for applnt.
Mr.MC Cheriangmqsfg};ures. '

Adjourned to 17.7.91 for further hearing

o Sy

21.6.91

SPMEAVH

17200  MrSivan Plai-for applicent.

MrAC Cherlan with Mr.iVarrier Sr.counsel -

The learned counsel for the respondents has filed NP,
peaying that 0.A.484/80 ,008/90,910/90 and 916/90 should aiso be heard
olong with this case., It has also been prayed that the C.A, filed in
0.A.484/00 should be adopted os supplementory C.A. in this coso alsos
In the Interest of justice we ollow the NLP., and prayer mede thereln
and direct asfollows: '

(a} CA filed in 0.A.484/90 be adopted in this casc also.
' (b} the learncd counsel for the applicant who has rece’
a copy of the C.A. Is directed to flle refoinder if any within tvo oy @70
with a copy to the learned counsel for the respondents. L

(c) List this casc for fing] hecring nlong with the efnzeiatd
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29-7-91 SPM & AVH
(28)
Mr Rajendran Nair
Mr Madhusoodhanan
At the request of the learned coy
applicant, list for final hearing on 1{

11,9.91  Mr.Sivan Pillei, Mr.TRG Warrier,Mr.Cherian SJ Mrs.Dandapani

Heard in Apart. List for further arguments

12.9.91 Mr.Sivan Pillai, Mr.TRG Warrier,Mr.MC Cherian
Heard in part. List ;f,‘-"} further ar‘gumént’s

13.9.1991  ‘Mr.Sivan Pillai for applicant

Mr.TRG Warrier with Mrs.Dandapani and Mr.Cherian.

0@‘ '4—3 So

insel for the

1.9.91
W,

29-7-91 /

on 12,9.91, .

& Mrs.Dandapani

on 13.9.1991.

Q|

PR

————— ]

Arguments concluded. The learned counsel for the responden
wishes to file a written. argiament within two weeks with a.-copy to the

learned counsel for the applicant who would  file reply arguments, if an

within week thereafter. It is made clear that in

ithi , . no written argumengs
are filed within two weeks, the same will not :‘lecepted later on aid ,

«j’ﬁat the case will be decided on the basfs of available

Judgment Reserved.

11.9.91

fo

documents.

13.9.1 9!’1__

Addoumw’ by
Kadiee |9
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11,501 ;%&‘fmﬁ‘ivmx Pillal, M TRG Warrlos,MinCherian & Mrs.Dandapant

W

11981 -

s

Heard In part, List for further ergoments on 120,61,

12,861 :{gm’sma Pittal, MR IRG WerrferMnMC Cherian & Mrsdiandapant
% . . i.
i

Heard In ports List for further arguments on 13.9.1981.

13.0,1001  MrSivan Pilet for epplicant Rt
o =9 Gy

M TRG Warrter with afpsDandopant end MrCherlon.

Arguments mm!uﬁeﬁ. The learned counsel for the respondents

wighes th file & written argument within fwo weeks with a copy to the

feurned - ~msm for the apmmﬁt who womd file veply arguments, #f any‘

within we»k thereafter. It is made ciear that in case no written arguments

, the same will not ba eccepted later on and |

| E o ars ﬂim’ within two woeoks
i '~ Chat the hase will be decided on the bests of mmilahle SOCHMENLS,

;‘ Jodgment Reserved.
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